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L ’Further to amend the Ui:tar Pax‘debh State L.eglslature r(Me!mbm

LR ments -and Pénsion) Act, 1980, the Uttar Pradesh’ Miniit alaries;. Allowauoes
Sl ‘ LT and Miscellancous ‘Provisionsy:. Act 1981 and the UtA desh State L’\eglsfa-

i qf.‘»;;f ;A | ;.«‘: S bers (Salanes and Allowauces and stcellaneoﬂs Provxsxons) -Act, 1956.,
Sl It is: hereby enacted m the Fo ‘heth Year of the Repubhc of Indi
| ‘ CHAPTERI bR

"PRELIM:NARY

(l) Tlus Act. may be called the’ UttarOPradesh State Legxslature MenL

t”j“v". ‘Short titl nd
fcom?eﬂc:n:,m bers, M1msters and: Parhamentary Secretdnes Emolumnts Laws (‘\mendmem)'
Act 1989 :

(2) It shall be deemed to have come into force on Apm] l 1989 k
o s e cHAPTERAP - o

.

(e bb) the allowAnces shall aiso. be payable for‘%{he days durmg
“which a member tours for the works in the setvice of.the public and
for which the allowance or" incidental {hagﬁrs under the precedmg

Opposmon shall pe msertcd L

L Substltuflon 01
o scctxon o' . swbstztuted namely i .

“19 T’he Leader of Opposmon shall be entitled to .sq,cb salary,
Salary, accomo- . admissible to any member of the Council of Ministers
dation, convey- under-the provisions. of . sections 8, 4, 5, 6, 7 and'8 of

) ther - = -
?:;f,ﬁgg to t&: " .-the >Uttar -Pradesh Ministers (Salanes, ‘Allowances and
leader of Oppo- - 'Mtscellaneous Prowsxons) Act,; 1981 and the provmons

of the said sections and the rules rélating thereto shall -

s . P smon el
ey BRI “mutatis mutandis apply to the Leader of Oppoutlon as they
‘ '_v“ f S apply m relatmn to any member of the. Counqd of Mm1$ters :
. Omlsglon of 5. Sectlons 20 21 ZI-A and 22 oﬁ the pnnapal Act shall be omzited
' secuomzo 20,0 T PO , v . . =
: and 22 S A o - .,_v' ‘
6 In secuon 24 of the prmupal Act—— ST

(a) in sub—secuor} (1) ,for the'words “sev e
W"“LS o hous: ‘ 1d: "f,zgnd‘ fi «ft

“turé Officers, Ministers, Depnty Mlmsters, Parhamemary Secrétaries ‘ndi'Mcm- :

The Uttar Pradesh State\Leglslature (Members Emuumm and Pensxon)} ‘j

- © Act'1980° V u

£ V,\'l;leﬂdg,;mfof f 2. In t.hc U*ttar Pmdesh sme Leglslature (Membera Emluments and” _
. -saction 2 of Pmsxon) "Act, 1980, hereinafter in this Chapter referred fo as thé principal Act,
Uf .P. é%ct No.23  in section 2, in’clause, (i), inthe Hindi version, fo. the WOrds ;ma‘iq' q-f‘a-q-" oo
ol 19 e t'le wo.rds T Uf‘ﬂ'ﬂ'" shall be substztuted ; T

N Amcndment of - Iu sectnon 15 of the: prnnmpal Act,— - S TR el o
~sectionfs . o0 (a) aﬂer* clause (v-b) the followmg clause sliall7b£':' ‘ing‘ei’t'ed, i

’ s namely:— JiE

- . - - [ ', clauses are net ar _may- not bs, admxssxbie o S
e (b)Y in ‘dause (;w) after the words “a member holdmg any oﬂ"w. rc-r o
T s ferred to in: clause (i) = of section 2 the words : ‘and the Leader of

4. F6F section 19 of the prmcxpal Act;” thc fo]lowmg secuon shail be .

- accommodation, conveyance . .and other facilities a3 are -

[ A
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% (b) “in subvst‘:cuon (1) in Explanatmn II for the words “three months e
the words “six months” shall. be ,gubstztuted and e i

{e). for sﬁb-«ectmn (2) the followmg !ub qectmn shall be substztuoed
namely -

- e (@) Every person who has served as'a member of the Assembly

or of the Council, or' partly as a member-of’ the Asserbly and partly |

- 45 a member of the Council (whether coritinuious or not) for a period Tl

lesser than ‘the perlod speuﬁed in"sub-section (1) and to whom na..~ - -
R ‘pensxon under suh-section (1} is. admissible, shall be entitled to a pen-
.- " sion at the rate of five hundred rupees per month throughout his life.

f ‘I section 25 of the pnnapal Act,. for the words “oné- thousgpd five Amendmelt 0{'
lmndre& ‘and. fifty - rupees” wherever occumug tne words two thousand and, sccnon 25

: ﬁfty rupees” shall he substituted. - : : " ‘7 ‘_ ;
' * In section 26 of the Pmnczpall Act _for the words “one a;housand ﬁve, Amen‘dmm ot e
g '»hundred and- fifty rupees” wherever occurrmg the words “two thousand and~ cctlonzﬁ B
ﬁfty rupee*” shall be mbstztuted N L T R ST R S iy
CHAPTERIII SRR AL P R S O LR
Amendment of the Uttar hadesh Mlmsfers {Salamas, AlloWances and,‘, A e / :

' M:gcellaneous Provmons) Aét 1981

i

9. 1Insection 3 of the Uttar Pmdesh Mlmstem \Salanes, Ailowanccs and ' 4 yendment ol‘ .
Miscellaneous Provisions) Act, -198]; hereinafter in this Chapter referred to as section3 of U.P.

the principal Act, in subsection (2) for the words “six hundred and fifty. mpecsi‘-‘\t't No. 14 off08i
per month” the words “nine hundred rupees - per month” shall be- substituted.
“ and be deemed to have been: substituted from ]uly 31, 1987.

‘/y» R L T o

10. 1In section 6 of the prmczlpal. Act; in sub-séction - (2) for the -words ' e

_ “travelling and daily -allowance at such rates and upon such conditions as. may;’Amc“dment Q_f
* be prescribed” the words travellmg allowance and out-of-pocket expenses from .

section

such date, ar such rates and upon such eonmtmm as may be prescnbbd" ‘shall o
he substztuted e ;

o CH&PTER v

Amendment of the Uttar Pradesh State - chlslature Ofﬁcers, ‘Ministers, -

Deputy Ministers, - Parlxamentary Secretaries and Members” (Qalanee and -
Allowances and Miscellaneous PTOVISIOIIS) Act, 1956." "

1 In section $ of the Uttar Pradesh State- leglslature Oﬂicers, Ministers, : Amendment of L
Deputy Ministers, Parliamentary: Secretaries and Members' . (Salaries - and section 3 of .
.Allowances-and Miscellaneous Provisions) Act, 1956, hereinafter in this Chapter U, P, Act do.g8

-referred as the' principal Act, for sub~scctmn (1) the follomng sub-section of mse : S
shall be substztuted namely :— = : ST

(1) Every Parhmentary Secretary shall throughout the term of hlS,
 office, be entitled to a salary of eight hundred and fifty repees per month

and be. pald a conveyance allowance of three- hundred Tupees per rnonth o
_ . 12.° Fm section 4 of thc prmmpal Act the followmrr section shall bcb Subétitution 0f<v '
substituted namely:— T sectiond - -
““4 Every Parhamentarv Secrotary shall” be entltled for - JOUI'I]CY)
i ‘(whether ‘by land, sea or air) performed in connection
};;g;’;‘;‘;‘gggt“ga with the- discharge of-his oficial duties, to travelljng
pocket expenses . allowance and out-of-pocket sexpenses at. such rate and
® e o upeR such condmons as. may be preccu
: o B ‘ R B?"”d“’
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